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{(By Hen,Mr. Maharaj Din,J.M.}
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: 2 | This is an applicatien under sectisn 19 ef e
i the Administrative Tribunal's Act ef 1985 far issuance “
ef directien en'the respendents fer cempassienate E B
8 epppintment of the yife of the applicant Babu Lal
L - il The
§ = Pippal, whe was in the smpleyment , Divisiesnal Railuay -
‘m;”j’ | Manager, N}’t Reiluay, Allahabad,
’ 2 The apglicant Shri Babu Lal Pippal, uhe uas j; i

A gy

in the ampleyment uhder OQivisienal Railuay Manager, B

N.E, Railuay, Allahabad, a8 cleaner, has Suffered

SR s

frem paralysis attack uhilulnn duty en 30-9=-U!7,

He was declared medically unfit and was dscategerised.

The applicant, whe has ne seurce ef incesme, auhﬂlttld

i Meb’) Devi en unw& ienate greund te Divisienal Ralluay
- & W .45  Manager, N.f.Railuay, Allahabad en 20-10-87,, The
o | B\.,; . a‘bf

Divis ienal Railway Manager, H_#, Railway, Allahabad, :
b ? ey - threugh letter dated 23-3-88 infermsd the lpplieiﬁi Eff??
e his requast Par appeintmgnt sf his wife en ﬂimﬁlﬁ§£§ l; ;
greund has been Tejected. Se being aggrisved hg; |

this -rd-r of the Divisienal Railuay Hlﬂ‘ﬂ“’i “
~ Allshabad, the applicant has ceme up bnﬂﬂm
,@&*ﬁgﬁhmﬁﬁg frr thl I#&I!ﬂiid Eniilfﬁ
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and perused the recerds,

Be Y% r-apnndnnta hage Filed cepy lf thl'ﬁiJ, _
Bearcd's lstter Hated 3-12=84 (ﬂnnlxurln1}, uhﬁ&hri&nt

repreduchd as undersi-

Subs:- Appeintment af Cempassisnate Greunds

Attentien is invited te the clarificatien
given against item (I) in this Ministry's lettesr
Ne,(E)NG=111-78/RCI/1 dated 3-2-81 in which it
s - - va® stated that in the cese af a Tailuay servant
| whe is medically incapacitated er decategerissd i
and whe restires frem service, anly a Sen er a 5 el

s .7 =

daughter is eligible fer appeintment en e

4 cempass ianate greunds and net the wife,

[ ]

- 24 The guestien whether in such cases
appeintment en cempassisnate greunds sf the wife
of ths sx-empleyse alss sheuld bs allswed, has
j; besn under censidsratien, erganised lebeur alse
have represented that in Such cases appesintment
te the wife of the empleyes cencerned shsuld : _ng
L be parmitted, :

r

?:_ 3. Ministry of Railuays have carefully Binsidiri@;;”
' the matter, They have new decided that in the Blﬂi_ 
ef 8 railuay servant yhe is medicslly incapacitated
or decateger ised and retires frem service and if
p cempassisnate appeintment is etheruisse pﬂﬂmihiﬂl
such appeintment may be effered alss ta thgugiﬁn:
af the railuay servant 8ubjsct te the mllnaﬁi@
canditiens:- i
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-giwn en cempassiaonate greund en ful f'i_.lmt_n_t ef alrttm

‘cenditien Ne.(i) ef paragraph 3, is material Joithe grisuﬁﬁ;;-

Thus, asccerding te this letter, lﬁﬁliﬁtﬂm
tha wife of the medically decateqgerised lupltﬁ&i

cenditiens X mentiened in the aferesaid l-tt:ﬁ; Thﬁ.;;q
case. The applicant in para 6{vii) ef the applicatien
has s tated that at present the applicant has twe miner
sen® and he has gt ne seurce ef inceme te maintain his
family, 8se the cenditien mentiened in Annexure-1 filed by _-.§  f
the respensents is fylfilled yith the exceptien that f*r
the applicant’s e eldest sen is empleyed. The applicant
has clearly stated in paragraph 6(¢ii) that his sldest i
ssn Rameshchandra, whe is empleysd, is living separately
since 1975 and Smt. VYijaylaxmi, whe is marrisd daughtaer ';?
is living with her hushand since 1984. The family ef the
applicant censisfs ef himself, his yife and Z miner sens,
The applicant i= a crippled man and has ne seurce af |
inceme, Thae Fespendent has net denied the allegatiens

made in para 5(Uii) ef the U.A}

T The respendent in para 12 ef the ceunter-reply
has stated that nEh! facts stated in para 5(#11) .fthg

patitisn needs ne rmply, It may, hewsver, be stated that

_iﬁ Witw lf the circulasr ef the Railuway lﬂw#i @mﬁi;-
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alse fulfils thas cenditiens pl.m'md in kﬁ:_

1ittlr dated 16-11-84 that == ha has quﬁ h@;i

2 miner sens and he has ne a-a.ﬂ't:ta ‘af iﬁtlﬁtl.

be neted that his sen was net appeintad nn.cwmataﬁ

greund because Ba entered in the tmpltyMtﬁt in.tﬁnégl
4973 whereas the applicant has bean dlulnrnd mldiﬂally
unfit after he get atteck sf paralysis en 13-9-87,

The applicant was the enly bread-sarner ef his Famlly o
at the tims he auffered paralysis attack and was mndiaullyL ,

decategerised, The msagre sum ef pans isn is net eneugh

o
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te mai@tain the family ef the applicant, Thus, censidering

the facts a nd circumstances of the case 1 am of the epinien |
. that this #s a Pit case in which dirsc-tien can be Ty
jssued te the rmﬂpmnci:nts For pr-uldiag cempass ienate

Wiglhoma Pows
appsintment te Smt. sijeye-tmExmi, uwife of the applicant,

R

R

T S W R

% e
Rty -~ R T o i R Ty

..'l.:f'__._ ' 4

.

as The appllcatinn js accerdingly alleuwed uwith the L
:ijb directien that the respendent shall previde emple ymsnt ‘ | ‘%
| / ' Ly QA L
4 f,cﬂﬂgq% te amt. ff 3 %1, -:ifn of the applicant en campass isnate
¥ 2\- : : -
| < _ greund en any suitabls pest within a periad ef 4 menths
!lgii;ﬁb'Prnm the date ef :lmmuniclti-n af this erdesr,
: 10.  There will be ne srder as te cests,
| : ' I"Iumhﬁ‘ [3) s
22+ 1.9%

Dated: 23=t1=92,Allshabad.




